
m  Papers laid m  PHALGUNA 16, 1895 (SAKA) Papers laid m  190

(2) Annual Report of the Hindustan 
tine  limited, Udaipur lor the 
year 1972-73 along with the 
Audited Accounts and comments 
of the Comptroller and Auditor 
Genera). ] Placed in Library. 
Set No. LT-6345/74J

R e v t e w s  & A n n u a l  R e p o r t s  o f  Bh a r a t  
H e a v y  P l a t e  & V k -s s f l s  L t d . a n d  Bh a r a t  
Pu m p  a n d  C o m p r e s s o r s  I t d  f o r  1972- 
73 a n d  C o m m e r c i a l  V f h i c l e s  (Rrsnuc-

t i o n  o n  R e -s a i x ) O r d i  r , 1974

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEAVY INDUSTRY 
(SHRI DALB1R SINGH) - 1 beg to lav on 
the Table—

(1) A topi each of the following papers 
(Hindi and English versions) under sub-
section (I) of section 619 \  of the Com-
panies \ct, 1956' —

(i) (a) Review by the Government 
on the working of the Bharat 
Heavy Plate swd Vessels I imited. 
Vtsukhapatnam, for the year
1972-73.

(b) Annual Report of the Bhai at 
Heavy Plate and VetAch iamitcd, 
VtsoKhapatnam, for the jear
1972-73 along with the Audited 
Accounts and the comment* of 
the Comptroller and Auditor 
General thereon [Placed in 
library. See No. LT-6346/74}

(ri) (a) Review by the Government 
on the working of the Bhajat 
Pumps and Compressors I lmtted, 
Naini, Allahabad, for the year
1972-73.

(b) Annual Report of the Bharat 
Pumps and Compressors limited, 
Naini, Allahabad, for the year
1972-73 along with the Audited 
Accounts and tlie comments of 
tl*e Comptroller and Auditor 
General thereon. [Placed in li-  
*mry. Sew No. LT— 6347/74]

(2) A copy of the Commercial Vehicles 
(Restriction on Rc>sale) Older, 1974 
(Hindi and English version#) published in 
Notification No. S.O. 27(E) in Gazette of 
India dated the 11th January, 1974, issued 
under section 18G of the Industries (De-
velopment and Regulation) Act. 1951 
[Placed in Library See No. LT-6348 
74}

R e p o r t s  o n  F a t a l  a c c i d e n t s  a t  G IC  
S t o n e  (B a j r i ) Q u a r r y  a t  T a n a k p u r  U P. 
AND GHURMA LIMESTONE MINE OF U P. 
S t a t f  C e m e n t  C o r p o r a t i o n  L t d  . C o a l

M i n e s  F a m i l y  Pe n s i o n  ( c r d  A m d t .)
SC Hi: ME ETC.

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI BAL- 
GOV1ND VERMA): I beg to lay on the 
Table—

(1) A copy of the Report (Hindi and 
Fnghsb \ersions) on the fatal 
accident at G IC . Stone (Bajri) 
Quarry at Tanakpur (Almora 
Divivon of Uttar Pradesh) on 
the 29th December, 1972. [Placed 
in Ubanw See No. LT-6349/74)

(2) A copy of the Report (Hindi and 
English versions) on the fatal 
accident at Ghurma Limestone 
Mine of U P State Cement Cor-
poration Limned in Mirzapur 
District (Uttar Pradesh) on the 
2nd September, 1973 \ PI need in 
Library See No IT-63 50/74]

(3) (i) A copy of the Coal Mines 
Family Pension (Third Amend-
ment) Scheme, 1973 (Hindi and 
English versions) published in 
Notification No. GSR 1223 in 
Gazette of India dated the 10th 
November, 1973, under section 
7A of the Coal Mines Provident 
Fund, Family Pension and Bo iu k
Schemes Act, 1948.

(ii) A statement (Hindi and English 
versions) showing reasons for 
delay in laying the above Noti-
fication [Placed in Ubran. 
See No. LT-6351/74J
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[Shri Balgovind Verma]
(4) A copy of the Minimum Wages 

(Central) Amendment Rules,
1974 (Hindi and English ver-
sions) published in Notification 
No, G.S.R. 139 in Gazette of 
India dated the 2nd February, 
1974, under section 30A of the 
Minimum Wages Act, 1948. 
[Placed in Library. See No. LT- 
6352/74J

(5) A copy of the Audited Accounts 
(Hindi and English versions) of 
Employees State Insurance Cor-
poration for the year 1970-71, to-
gether with the Audit Report 
thereon, under section 36 of the 
Employees State Insurance Act, 
1948. {Placed In Library. See No. 
LT-6353/74]

12.34 Ins.

BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU 
RAMAIAH); With your permission, Sir,
I rise to announce that Government Busi-
ness in tlus House during the week com-
mencing 11th March, 1974, will consist 
of :—

(1) Discussion on the Resolution 
seeking approval of the Proclama-
tion issued by the President in 
respect of the State of Gujarat.

(2) Consideration of any item of Go-
vernment Business carried over 
from today’s Order Paper.

(3) General discussion on the Gene-
ral Budget for 1974-75,

(4) Submission to the vote of the 
House of Demands for Grants 
on Account (General) for 1974- 
75.

SHRI SAMAR GUHA (Contai): Al-
most every day news appears in the papers 
that Went Bengal is faced with acute 
shortage of food* This matter has been 
raised more titan once on the floor of the 
Assembly and the Chief Minister of Went

Bengal made a statement in the Assembly 
also on this matter. Nothing has been re-
ported from the Centre, whether the short-
age in food supply would be made up 
from the Centre, whether any stops have 
been taken in this direction.

It has also appeared in the press that 
there h  a threat of breakdown of the dis-
tribution system in the rural areas. In the 
fair price shops there is no food. Some-
times even the supply of milo is stopped. 1 
would request the hoa. Minister to make 
a statement on the floor of the House 
about the position of food supplies to West 
Bengal. 1 hope they will take lessons from 
the Gujarat at] airs and would avert such 
a situation in other States.

SHRI S. M. RANERJEE (Kanpur): 1 
would like to raise two issues. I am 
happy that Shrimati Sushila Rohalgi is 
here, because she is dealing with General 
Insurance. There is a country-wide agita-
tion going on to protest against the Fin-
ance M mister’s decision not to respect the 
agreement reached between the employees 
association and the General Insurance Cor-
poration. The agitation is going on and 
people are on hunger strike. There is also 
going to be a country-wide token strike. I 
would request Shrimati Rohalgi. who is 
seized of the problem, to take note of the 
moot! of the workers and assure this 
House that further negotiations will be 
started with employees to avert a further 
worsening of the situation.

My second point also concerns the Fin-
ance Ministry. It came out in the news-
papers that another instalment of dearness 
allowance has become due to the Central 
Government employees* because of the 
failure of the Government to hold the 
price tine. Since the cost of living index 
has crossed a particular figure, in accord-
ance with the recommendations of the Pay 
Commission, another instalment of dearness 
allowance has fallen due. In fact, the 
Times of India of the 4th March has got 
the beading “More DA for Central Staff 
falls due” We do not want any increased 
dearness allowance; we want the prices to 
come down. But the Government has


